"I TEM NO 54 COURT NO. 4 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Speci al Leave to Appeal (Gvil)

No('s). 17189/ 2009

(From the judgenent and order dated 29/03/2008 in SA No.
964/ 2005 of The H GH COURT COF JUDI CATURE AT ALLAHABAD)

VI SHWA MOHI NI Petitioner(s)

VERSUS

DI ST. | NSP. OF SCHOCLS 2ND & ORS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP and office report )

Date: 04/07/ 2011 Thi s Petition was called on for heari ng

t oday.

CORAM :
HON BLE MR, JUSTI CE DALVEER BHANDARI
HON BLE MR JUSTI CE DEEPAK VERNA

For Petitioner(s) M . Ravi Kant Jain, Adv.
M . Vi bhur Sushant Gupta, Adv.
for Dr. Kailash Chand, Adv.

For Respondent (s) M. Shrish Kumar M sra, Adv.
M . Upendra M shra, Adv.

UPON hearing counsel the Court made the follow ng

ORDER
I ssue fresh notice on the unserved respondent nos. 4
and 5. Notice be additionally given dasti.
Li st this mat t er i medi ately after service
conpl et e.
(G V. Ranana) (Neeru Bala Vij)

Court Master Asstt. Registrar



